| TEM NO 15 Court No.9 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Gwvil)...... /2009
CC 19063/ 2009

(From the judgenent and order dated 30/06/2009 in CMAP No.

54809/ 2006 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

U P.JAL Nl GAM & ANR Petitioner(s)

VERSUS

L. . C. EMP. COOP. HNG SOCI ETY LTD. & ANR. Respondent ( s)
with I.A No. 1 (c/delay in filing SLP)

Dat e: 14/12/ 2009 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE V. S. SI RPURKAR
HON BLE DR. JUSTI CE MJKUNDAKAM SHARNVA

For Petitioner(s) Pradeep M sra, Adv.

Manoj Kumar M sharna, Adv.
For Respondent (s) V. K. Shukl a, Adv.
Pradeep Kumar, Adv.
K. K. Mohan, Adv.

sss 5%

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del ay condoned.
| ssue noti ce.
M. K K. Mhan, Adv. appears and accepts notice on
behal f of the respondent No. 1.
Interimorder dated 4.12.2009 to conti nue.
Learned counsel for the respondent is granted eight
weeks’ time for filing counter affidavit.
(Shashi Sareen) (Shashi Bala Vij)
Court Master Court Master



